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SHRI NRIPATI RAJNAN CHOU-
DHURY (Assam): Sir, before the zero Inur, 
they raised that pint and we are still with the 
Civil Aviatirn question. 

MR. DEUPTY CHAIRMAN : This was 
concluiei with my observations. Please take 
your seat. 

SHRI NRIPATI RANJAN CHOU-
DHURY : Sir,   I want t   say something. 

MR. DEPUTV CHAIRMAN : That matter 
has been concluded. N w, Missig; fram th: L 
ik Sabha. 

MESSAGE FROM THE LOK SABHA       
The  Prevention  of Publication  of 

Objectionable Matter (Repeal) BUI, 
1977 

SECRETARY-GENERAL : Sir, I have to 
report to the Hcuse the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabhat 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Prevention of Publication of Objection-
able Matter (Repeal) Bill, 1977* as passed 
by Lok Sabha at its sitting held on the 6th 
April, 1977-" 

Sir, I lay the Bill on the Table. 
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